GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES

LOK SABHA
UNSTARRED QUESTION NO: 1457
TO BE ANSWERED ON THE 1 JULY, 2019/ASHADHAI0, 1941(SAKA)

NPAs of NBFCs
1457:
DR.HEENA GAVIT: SHRIMATI SUPRIYASULE:
DR.AMOLRAMSINGKOLHE: DR.SUBHASHRAMRAOBHAMRE:

SHRIKULDEEP RAI SHARMA: SHRISUNIL DATTATRAYTATKARE:
Willthe Ministerof FINANCEDbe pleased to state:

(a) the number of Non-Banking Finance Companies (NBFCs) and Housing Finance
Companiesfunctioningin the country State/UT-wise;

(b) the details of Non-PerformingAssets (NPAs) of NBFCduringthe last three yearsand the
currentyear;

(c) whetherthe NBFCand HousingFinance Companiesare facing an asset liabilitymismatct
as well as funding issues resultingin financial crisis and if so, the details thereof and the
reasons therefor;

(d) whetherthe Governmenthas conducted any enquiryrecentlyin this regard and if so, the
detailsthereofand the outcomethereof;and

(¢) the action taken/beingtaken by the Governmentto help the NBFC’sto overcome the
financialcrisis?

ANSWER
To be answered by
FINANCEMINISTER
(Smt. Nirmala Sitharaman)

(2): As on June 23,2019, as per Reserve Bank of India (RBI) data, 9,643 NBFCswere registerec
withRBI. The numberof registered NBFCsundervariousRegionalOffices of RBI, along witk
details of the States and UnionTerritoriesover whicheach Regional Office has jurisdiction,s
at Annex 1. As on June 24, 2019, as per NationalHousing Bank (NHB) data, 101 Housing
Finance Companies(HFCs) were registered with NHB. The State-wise and Union Territory
wise numberof HFCsregisteredis at Annex2.

(b): As per RBI data, gross Non-PerformingAssets (NPA) ratio of NBFCs(Deposit-takingand
SystemicallylmportantNon-deposit-takingNBFCs) during the last four financialyears are as
under:

Financial year | Gross NPA ratic
2015-16 3.9%
2016-17 6.1%
2017-18 5.3%
2018-19 6.6%

(c): RBI has informed that it is closely monitoringthe problem of liquiditybeing faced by
certain NBFCs, mainlydue to asset-liabilitymismatchesand the overall liquidityposition of



NBFCs. NHB has informedthat, as part of due diligence, it is continuouslymonitoringthe
liquiditypositionof 15 major HFCs.

(d): Withregard to whetherGovernmenthas conducted any enquiryrecently,the Ministryof
CorporateAffairs has informedthat the Registrarof Companies,Kerala conductedan inquir
of an NBFC under section 206(1) of the Companies Act, 2013, which brought out non-
complianceof certain provisionsof the CompaniesAct, 2013 but no reportingon defaults in
repayment/redemptiomf debentureswere observed. The Ministryhas further informedthat
the Serious Fraud Investigation Office (SFIO) has been ordered to conduct investigationin
respect of an infrastructure-relatedNBFC.

(¢): NBFCsare regulatedand supervisedby RBI as per powersvested in it underthe provision:
contained in ChapterIIIB of the Reserve Bank of India Act, 1934. As per RBI inputs, a
number of measures were undertakento ameliorate liquidityissues faced by NBFCs. The
measurestakeninclude,inter alia, the following:

(i) Open market operations were conducted, in additionto regular LiquidityAdjustme;
Facilityauctions,to injectliquidityin financialmarkets.

(i) RBI permittedspecial dispensationto banks up until 31 March 2019, wherebythe
incrementalcreditto NBFCsand HFCsafter October19, 2018, could be treatedas high
qualityliquidassets for calculationof LiquidityCoverageRatios.

(ii)) The single-borrowerexposure limit for NBFCs that do not finance infrastructurew
increasedfrom 10 percentto 15 percentof capitalfunds, up to31* March 2019.

(iv) Banks were permittedto provide partial credit enhancementfor non-deposit acceptis
systemically-importanNBFCs registered with RBI and HFCs registered with NHB as
per guidelines.

(v) RBI reduced the minimum average maturity requirement for External Commerc
Borrowingsin the infrastructurespace raised by eligible borrowersfrom five years to
threeyears.

(vi) To encourage NBFCs to securitise/assign their eligible assets, the MinimumHoldi
Periodrequirementfor originatingNBFCswas relaxedtill December2019.

(vii) NBFCswere providedregulatoryconcessions toenable restructuringof MSME loans.

(viit) NBFCswithassets over Rs. 5,000 crore have been asked to appointa Chief Risk Offic
to improvethe standardsof risk management.



Annex-1

Lok Sabha UnstarredParliamentQuestionNo. 1457, for1.7.2019
Number of registered NBFCs under Regional Offices of RBI

gional Office (jurisdiction over State/ Union territory(UT))

Number of registered NBFCs as ¢

jarat,and UTsof Damanand Diu, Dadraand NagarHaveli)

ataka)

\Pradesh and Chhattisgarh)

)disha)

,West Bengal and UT of Andamanand NicobarIslands)

nachalPradesh,Punjaband UT of Chandigarh)

Naduand UT of Puducherry)

yanaand NCTDelhi)

achalPradesh, Assam, Manipur,MeghalayaMizoram Nagalandand Tripura)

lhraPradesh and Telangana)

)

and Kashmir)

radesh and Uttarakhand)

ashtraand Goa)

| Tharkhand)

suranfKeralaand UT of Lakshadweep)

Source: RBI



Annex-2

Lok Sabha UnstarredParliamentQuestionNo. 1457, for1.7.2019
Number of registered Housing Finance Companies (HFCs) under NHB

State/Unionterritor | Number of HFCs
AndhraPradesh 1
Delhi 19
Gujarat 5
Haryana 3
Karnataka 5
Kerala 2
MadhyaPradesh 1
Maharashtra 40
Manipur 1
Mizoram

Rajasthan 6
Tamil Nadu 15
West Bengal 2

Total 101

Source: National Housing Bank
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